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CENTRAL AO^-IINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

0?A. 3158/2001

New Delhi this the 6th day of September, 2002

Hon*ble Mp,- Kuldip Singh, Member (J)

Kalyan Das
Ex.CA/SS/NDLS
House No,278C,
Gali No;5, Mangolpuri,
DelhL-llO 083, l?,Applicant

By ̂ vocate; Shri TvN, Tripathi,

Versus

Igi D,RJfgi Office
Northern Railway,
New Delhig=

2gi Ikssistant Persong^l Officer (Bills)
Northern Railvrayy
Nev? DeSLhiif

3$ Senior DAP,
Northern Railway,
DLI, New^elhi^^ -^JRespondents

By ̂ dvocate: Shri V.S.R. Krishnag

ORDER (ORAL^

Hon'ble Mr. Kuldio Sinah. Member (J)

Both the counsel agree that the applicant shall make

a comprehensive detailed representation and the department to

take action on his representation. The applicant shall make

a representation within lo days from today and thereafter the

respondents shall decide the representation within a period

of 2 months. If any grievance survives thereafter, the

applicant will be at liberty to approach the Tribunal

aga in,"

2,' OA stands disposed of with the above directions. No

costsy

(KU:,DIP SIN3H)

Rakesh


